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LAW DEPARTMENT
'NOTIFICATION
The 12th July, 2012 |

" No.7397- Legis.-14/2012/L. —The following Ordlnance promulgated by the -
Governor of Odisha on the 1 Oth .July, 2012 is hereby published for general mformatlon.

ODISHA ORDINANCE No. 1 of 2012 "

. THE ODISHA SPECIAL SURVEY AND SETTLEMENT
ORDINANCE 2012

: AN_'

ORDINANCE |

- TO PROVIDE FOR UNDERTAKING SURVEY AND SETTLEMENT
OPERATIONS N THE STATE BY ADOPTING MODERN TECHNOLOGY

- TO. MINIMIZE THE TIME SPAN WITHOUT COMPROMISING QUALITY
TRANSPARENCY AND GRIEVANCE REDRESSAL AND FOR MATTERS
CONNECTED THEREWITH AND INCIDENTAL THERETO |

WHEREAS the. Legislature of the State of Odisha is not in
SeSSIOI'I : :

'AND WHEREAS,, the Governor of Odisha 'is satisfied' that -
_ circumstances exist which render it necessary for him to take immediate
action for the purpose of undertaking Special Survey and Settlement -
Operatlons in the State of Odisha by adoptlng Modern Technology in
~ the manner heremaﬂer appeanng, ' :



NOW, TH'EREFORE in exercise of the powers conferred by
clause (1) of article 213 of the Constitution of india, the Governor of

- Odisha is pleased to make and promuigate the followlng Ordznance in

the Slxty-thlrd Year of the Repubhc of Indla —

- CHAPTER;I

, _ PRELIMINARY _
Shtoﬂtﬁ”f-‘a | 1. (1 ) This Ordlnance may be called the Odasha Spemal Survey -
exiem an
" commence- and Settlement Ordnnance 2012. S L '
' (2) it extends to the whole of the State of Odlsha
_ (3) it shall come |nto force at once.
oeﬁnm_cps. o 2 (1) In this Ordmance, unless the context otherwuse requ1res —

{(a) “Agency" means any person engaged by the Director
- for preparation of prelfml_n_ary record of rights;

(b) “Collector" mearis the Collector of the districr- -

(c) “Dlrector" rneans the Director Land Records and
Survey '

| .(d:) ‘.‘Gove.rnment_” means the Government of Odisha;
(e) Land ownel” means;-— |
R .(i)'-.- ._a raiyat;
" (ii) '_ a tenant'

(m) aland holder

. (f) “Ilcensed surveyor” means a person technlcally
o quallfaed to measure, draw ‘sketch map or map |
: -_accorﬂmg to the scale of. plots and holdmg ficence
frorn the Dlrector to carry out the work relating to -

- survey and ‘settlement and such- other work as may

be -as3|gneo to hlrn, from tlme to time;

e "



3.

(9) “Modem' Technology” includes Aeriat P'h.ot'ogra'phy. '

High Resolution Satellité i imagery, Differential Globai
- | T _ : F’osmoning System and Efectronic totaf station system

approved by.the State Government;

this Ordlnance

(N "public body” means a Government Company as
defined in section 617 of the Companies Act, 1956

S : ~ Actor State Act which is controlled or managed by
' the Government or a local authority; -

rights;

| o | | (k) “record of rights” means record of rights prepared |

under this Ordinance containing the entries of the
surveyed land along with  their category, ownership,

(h) “prescrlbed” means prescnbed by rules made under -

- o | or a Corporation estebiished by or under a 'C_entra'!'

_ () “recess” means the stage during Wh'ich records are -
B ' B _ prepared. for the final publication of 'th_e record -of

-and such other technology or method as may be

Act 1 of
1956

nature, area and such other matters as may be

- prescribed;

(1) “revisional survey” means survey operations initiated

and conducted on the basis of the blue print map of
" the cadastral survey in order to update the land
records and

. (m) "seﬁlement" means survey operations conducted in
'~ a district or in an area in order to determine land
revenue assessment. |

(2) Words and expressions used in {_his 'O'rd.ina_hce but not deﬁried

shall have the same meaning as assigned to them in the Odisha Survey

~ and Se_ttlefnent Act, 1958 and the Odisha Land Reforms Act 1960.

Odisha Act 3
of 1959,

Odisha Act 16

of 1960, .
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-~ CHAPTER n o
Special Survey and Settlement o
~ intention for 3 (1 ) The Government may, by notlflcatton express ltS
- suveyand jptention to carry out special survey. and settlement in any part or

settlement.
-+ the whole of the State, .in accordance with the provisions of thrs .
Ordinance notwsthstandmg anythmg contamed in the Odrsha Survey Odisha -

Actdof

and Settlement Act 19588. . .- - | : o tess.
 (2)Whers a notification is published under sub-section (1),
the Tahasildar shall pubhsh a proclamation to that effect in the
' prescr:bed manner. - S .

' Reorganizing ) 4 The Govemment may. by order, reorganlze the ongoung
ongoing survey operatlons in the districts concerned orin any area, as the

..:;:;)r,rbns. ‘case may be, to bring the same in conformity with the prowslons of
-+ this Ordinance, so far as it may be deemed necessary, in the
" prescribed manner and the earlier proceedings.shall not be construed
tobe lllegal to any extent on account of the specral Su rvey conducted
_ under thls Ordlnance ' -
Self declara- 5. (1) After notlflcatlon under section 3 every Iand owner

ton by land - may submit inthe concerned Tahasil Office or Camp Office, a self o
omners. decteratlon of ptots owned or h_eld by hlm in the p_resc_nbed manner _

(2) The Tahasn Office shall verify the self declaratron
 received under sub- section (1) on the basm of the avallable records
and i lssue verlflcatlon certifi cate : -

Swvey by " 6. (1) Survey of a revenue village may be. carried out by

i ;’e’iﬂﬁ;'}ogy applying modern technology inCIusive of base“m'apping."demarcation

' and ground realities in accordance with the prescnbed procedure laid
 downi in thas behalf : : .

(2 Survey operattOns shall be duly publlcrsed at the Iocal -
‘level to ensure and facr!utate active participation by the Panchayatr Raj .
|nStItUtI0nS and people of the vrllages concemed ' - :



Preparation
_of the draft

record of .
rights.

5-.

| Explanation.— For the purpose of this section “I'_-"ancha_ya'ti'
Raj Institution” means the Institution of self-Government constituted |
under artrcle 2438 of the Constitution for the rural areas

CT7.(1) The Director may engage one or more Agencres havrng_

_such.quahF ication as may be prescribed who shall be responsible for !
_preparation of preliminary record of. rights in whole or in part of the

revenue village including preparation of notices for the land owners
and their services"to the land owners concerned and inviting objections
thereon and for collections and comprlatrons of such objections to the
notices in. the prescrlbed manner. :

_ (2) There shali be constituted in every revenue vrilage
concerned a team of persons to update and prepare basrc record of
nghts with the assrstance of such Agency and licensed surveyor

(3 A team of persons referred to _|n sub-section (2) shall

‘include an officer or employee of the Tahasll office concerned and - -

any other designated officer or employee as the Sub-Collector may -
appoint : ' : o

(4) Whrle preparlng the basic record of rlghts the concerned'

team of persons shall take into account to-date ground realltres
changes, transfers, sub-divisions, partltlons hereditary devolution,
" exchanges and the like, in matters of determlnrng rrght title and
. ownershrp of the land holdings. '

(5) Such team of persons shall |dent|fy and demarcate 1ands

Government lands, lands treated as common property resources and

the like and record the same as such in the record of nghts

Pullication
. of record of .
 rights. -

_ (6) Claims and objec’uons if any, shall be drsposed of in such
manner and by such officer not below the rank of a Tahasildar as may -
be prescribed and the land records prepared in the aforesald manner, |
shall be called the draft record of rights.

] 8. Th’e draft record'of rights includi.ng maps, prepared under
section 7, shall be published in the concerned revenue village in the -

" manner as may be prescribed in this behalf, inviting claims and

- objections.



- rights.

B

 Objoctionsto 9, Claims and objections shall be heard and disposed of in such

igﬁg :s“"""" manner and by such officer as may be prescribed who shall not be
below the rank of an Addltlonal Sub-Collector: -

" Provided that the officer who has heard and decrded the clarms B
and objectlons under sectlon 7 shall not hear the clarm and objectron,- -
under this sectron - _ ' ~

- Work auring 10 After the disposal of clalms and objections in accordance
the recess. _with section 9, the final checking of records, fair copying, comparing,
and arrangements of records alphabetrcaﬂy according to names of fand
- owners shall be carried out in recess »in the prescribed manner. '
Final - . (1 )The record of rightsof a revenue village shaill be publlshed )
_ g::’::a““" finally under the hand and seal of the Collector in prescnbed manner,
 recordof after the conclusron of work under section 10. -
(2) Clalms and ob]ectlons w;th regard to the record of rights |
may be ﬁled within three months of its fi nai publlcatron and such claims -
and objectlons shall be heard and drsposed of i in such manner and by
such officer as may be prescribed, who shall not be below the rank of
an Addrt:onal District. Magrstrate ' L
- (3)A copy of the finally publlshed record of rrghts shall be -
- sentto the concerned Tahasil Ofﬁce for foﬂow up action in day-to- day T
. revenue admmlstratlon _ T '
(4) The orders, if any, passed under sub-section (2) shall be -
communicated to the Tahasﬂdar for necessary correctrons in the record
- of rlghts ' o . , '
r"-"msumption _ 12, (1) The record of nghts prepared and fi nally publrshed under: .
 offinal [ thig Chapter or a certified copy thereof shall be oonclusrve evidence of
* publication " bllGﬂthn _ : S
and correct- sue le
_ f?ess-of ' - (2 The Government may, by notlﬁcailon deciare with regard |
;.e;t;d o to any specified area that a record of fights has been finally published _'

conclusive evidence of suc’n pubhoa’non

_ ~ (3) Every entry in a record .of rights, so publrshed shall be
- evidence of the matter referred to in such entry and shall be presumed

' to be correct unless it is proved by evrdence to be incorrect

for every village included in such area and such notification shall be



e

Y

Provided that if any entry in a record of rights is aitered ina. -
_ 'subsequent record of rights, the latter entry shall be presumed to be B

correct until it is proved by evidence to be incorrect, but the prewous -
“entry shall be admissible as evidence of the facts exrstlng at the trme'

“when such entry was made.

Consolidation 13.The reoord of rights finally publrshed in respect of any revenue |
i‘:,:":,’;’}" viltage covered by special survey and settlement under this Ordinance

. suvey ang Shallbe taken into account for the purpose of consolidation operations
seffement. as prowded in The Odisha Consolidation of Holdi ings and Preventlon

of Fragmentatlon of Land Act 1972,

1

Maintenance . - 14 All therecords_ created during preparethn of record of rig'hts"
of records in n 2y be maintained in digital form in the prescribed manner,
digital form. o _ ‘ :
CHAPTER Il _
Licensed Surveyor
-‘f_"fa"wf : 5. (1) The Director shall invite applicatiohs from persons
‘; i‘?;ﬁ;’:d desirous of being enrolled as licensed surveyors in the manner as may
' be preecnbed ‘ ' ' )
(2 The applicant desiring for the grant of license should
possess technical qualifications and e_xperience as may be prescribed.
(3)The Director shall enrol the qualified persons and send
the Irst to the Collectors for use as and when required in accordance
with the guidelines issued, from time to time, in this regard by the -
Government
I - ' : -
Duties of the 16. It shall be the duty of the Iicensed surveyors'tou
ficensed o
sSurveyors.

the land owners;

(b) prepare map to scale as requrred by the Government
authorrty or publrc body '

(c} prepare map to scale as requ1red by the reqursmomng
body in the iand acqursrtron proceedrngs

Odisha Act
21 of 1972,

(a) prepare sketch map and map to scale as apphed for by "'



Distrbution of 17. The Collector or any other revenue oﬂ‘mers ina DIStl’JCt as-"' L
may be authorised by the Director, shall distribute works among the
enrolled Ilcensed surveyors

work among
ficensed

surveyors.

Fees and
remunera- -
tion.

: prescnbed in the revenue office concerned, after which, the revenue. o
‘officer shall deduct such part of the fees as may be _pres_cnbed as

(d} update maps prepared in course of cadaetral and _-

_ rev:smnal surveys

(8) venfy drgital maps prepared through modern technology_ -

‘and carry out ground realltres eXercises;
g

i Ry prepare_.reoo__rd of_nghts‘ inthe post-mapplng stage, dUring -
- field survey and settlement operations as well as facilitate
B updating_of land records maintained in the revenue ofﬁCes; '

- {g) facmtate mter—connectlvlty among revenue offlces

By (k) prepare maps and record of nghts durlng consohdatlon .

- proceedings;

: "_(ﬁ perform such other incidental duties relating to survey'_ -
operation- and preparatlon of record of nghts as rmay be

' conferred by the Dlrector or the Collector

- 18.(1) Such authonty as may be prescrlbed shall be nomrnated

by the Government to decide the fee and remuneration for different
_worke and services to be rendered by the trcensed surveyors.

(2) In case the work as provided in section 5 pertalns te ;
_.rendenng services to a private individuat, the individual shall, along

with an application form, deposit such amount as fees as may be

~incidental costs for supplying copies of the existing record of righte

and the rest of the amount shall be payable to the licensed surveyor | _
as remunerat;on to whom the work is' allotted, on satisfaotory L

: completron of the work.

(3) The sketch map or map to scale, as prepared by the |
o hcensed surveyor, shall be verified by the ofﬁcer of the Tahasit concerned - -
and findings shall be recorded in writing and in case the work is found o

- unsatisfactory, the matter shall be remitted back to the Ilcensed surveyor-

| concerned for carrymg out the exercise afresh
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(4)In case, a work has been assigned to the licensed surveyor '

" by a Department of Govemment or requisitioning body in land acquisition - |

or any public body, the ticensed surveyor shall be paid such
remuneratlon as may be prescnbed

(5) in case, the Itcensed surveyor is assagned with a work '

‘pertaining to the preparation of maps or record of nghts during survey

and settlement operations or updating of records of rlghts and the like,

- he shall be paid such remuneration as may be prescrlbed

_ Cancellation
- of licenss.

 Ovemiding

effect over
other laws.

“Stute to be a

necessary

party in

certain
cases.

Summary
disposal of
proceedings.

Bar of
J_'urisdiction

“until final

publication.

19. In case of dereliction of duties, unsattsfactory activities or _' |
any other proven misconduct, the Director may, either suo-motu or on
the recommendation of the Collector to thls effect cancel the license.
of the licensed surveyor: .

Provided that-no order of cancellation shall be made unless the
concerned llcensed surveyor has been grven an opportunity of being
heard. :

CHAPTERIV
Miscellaneous

20. The provisions of this Ordinance shall have effect

‘notwithstanding anything inconsistent therewith.contained in any other

law for the time being in force, or any custom or usage having the force

-of law or confract.

. 21. Notwnhstandlng anythlng conta:ned in any prowswn in any
taw for the time being in force, in cases concerning a land or a portion
thereof recorded previously as Government land, under whatever

_ -nomenclature the State shall be a necessary party.

- 22. All proceedings under this Ordlnance shall be surnmanly
disposed of in accordance with the. provisions of this Ordlnance and -
rules framed thereunder : '

23. Save as otherwise expressly prowded in thls Ordinance, no
Court, except the Odisha High Court and the Supreme Court of India,

shall entertain any suit or other proceeding to set aside, modlfy or "
guestion the valldlty of an order or decision passed or taken by an

: authority under this Ordinance or any rules made- thereunder or in

respect of any matter falling within the scope of this Ordinance, until

and unless the record of rights is finally publlshed under sectlon 1.
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" dirsction.

_in good faith. .

 Poierto give - 24, For the purpose of glwng effect to the provisions of this
Ordrnance it shall be competent for the Government to rssue such -
dlrectlons and guldellnes as they may deem fit to. any offi icer, authonty. '

or person subordmate to the Govemment

“powerto - 25.The Board of Revenue, Odtsha shall have the power to frame
~ frame techmcal guudellnes to carry out all or any of the purposes of thls'
technical - 0 d nce.. Ny _ _ _ :
- guidelines. r ma
Protection of © 26. No suit, proseoutlon or other legal proceedlng shall be

- action taken instituted ‘againstthe Govemmenit, Director, Collecter or any Officer or
persdn acting in this behalf for anything which is, in- good faith, done or' '
.intended to be done in pursuance of the provisions of th:s Ordinance or -

rules or gurdehnes made thereunder

Power of 27 (1) The Govemment may. by notlf' catlon make rules for

' 2""9?“‘3“‘ carrying out all or any of the provrswns of this Ordinanoe
maKe .
es. - (2)In partlcular and wrthout pr:ejudloe to the generatlty of the

foregolng powers, the rules may prowde for all or any of the: followang '

matters namely,

(a) the manner in whrch summary dtsposal of prooeedmgs ,

shall be carned out;

| (b) the manner m_ whloh reports and returns5 are to be

_ submttted |
“{c) the manner in qgvmch appltcatlons shall be heard

' (d) the manner in whlch ‘any amount shall be deposned in
: the Government account, . -

(e) the mamtenance of reoords reglsters and dtspiay of
notrces ' - : :

.. (f) the manner in which applrcatlon or claim or objectlon shall' |

be fled

-(g) any other matter which is requrred to be or may be
prescrtbed ' : -
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Powerto 28, (1)Ifany diff iculty arises in giving effect to the provisions of
;?;:::;es this Ordinance, the Government may, by order published in the Official
- Gazette, make such prewsmns not inconsistent with the prowsmns of
this’ Ordinance as appear to itto be necessary or expedlent to remove
the diffi culty -

(2) Every order made under this sectlon shall be laid, -as

soon as rnay be, after it is made before the Odisha Leglslatwe

' Assembly '
' MURLIDHAR CHANDRAKANT BHANDARE

Dated the 10th July, 2012 GOVERNOR OF ODISHA

| D. DASH |
Principal Secretary to Government

£k
P

Prlnted and publlshed by the Director -of Pnnllng. Statlonery and Publication, Odlsha. Cuttack 10 -
' OGP:’SBP Ex. Gaz. No. 802--193+560 _ -
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